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02-08-2017 — CP(IB) No. 318/KB/2017- Arun Kumar Jain Vs. Maa Tara Industrial
Complex Pvt. Lid.

ORDER

The Ld. Lawyer on behalf of the Operational Creditor as well as on behalf of
the Corporate Debtor are present.

The Ld. Lawyer of the Corporate Debtor has fairly admitted the claim of the
Operational Creditor and prayed for some time to pay their due amount for
which the Operational Creditor is legally liable.

Heard. The prayer of the Operational Creditor is allowed.

Fix on 30-08-2017.

MANORAMA KUMARI
MEMBER(J)




